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THE    MINISTER    OF    INDUSTRY 

(SHRI J.   VENGAL RAO):     (a)  Yes, 
Sir. 

(b) and (c) The sale of imported 
drugs by IDPL is in accordance with the 
relevant provisions. 

(d) No undue  profit  has  been made 
by the Company. 

(e) and  (f)  Permission of imports is 
given on merits in accordance with EXIM 
Policy  which has been placed  on     the 
Table of the House. 

Prices of drugs    imported by the   IDPL 

@1401. SHRIMATI BIJOYA CHA- 
KRABARTY: Will the Minister of IN- 
DUSTRY be pleased to state- 

(a) whether it is a fact that while gran- 
ting permission to IDPL for import of 
drugs for stock and sale, no condition re- 
garding sale price was imposed; 

(b) whether it is also a fact that the 
drugs were sold at exhorbitant prices 
than that allowed by Chief Controller of 
Imports  and  Exports; 

(c) if so, at what price each drug was 
sold; 

. (d) what steps have been taken to re- 
cover the profits earned by IDPL at the 
cost of poor consumer; 

(e) whether it is a fact that permission 
has not been given to import bulk drugs 
to any other party; and 

(f) if so, what is the policy in this re- 
gard? ■ L2iiiSiS 

@ Previously Unstarred Question 

436"transferred from the 27th April, 

1989. 

 

@ Previously  Unstarred   Question  479 
transferred from the 28th April, 1989. 
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1(a)Previously Unstarred Question 728 transferred from the 2nd May, 1989. 


